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Mr. Speaker: Thia will be taken ~ 

at 4-30 P .M. Why don't you do it at 
that time. We have agreed and it is 
coming up at 4-30 P .M. 
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Jlr. Speaker: 1 cannot take it ~ 
here and now. Even if you raise it 
caow, I cannot take a decision here and 
aow. If you thJnk it is so im()Ol'tant 
and you convince me, I will certainly 
accept it. I have been accepting ao 
11Wlf things. 
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llr. Speaker: I am not prepared to 
Uaten on the ftoor of the House. You 
can come and see me in mY' chamber 
•Ild convince me and I wlll revise the 
decision, if necessary I am not pre-
pared to Usten to him on the floor a! 
1he Howie. 
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PAPER LAID ON THE TABLE 

PORT TltoaT P'Oll 196M8 .IJn> AUDIT 
Raton TRDJIOM 

Tbe MIDIRer of Tnmport aDll Sldll-
pla,r (Dr. V.E.LV. Bao): I lay on tbe 
'l'able a copy of the Annual Account8 
of the V~apatnam Port Trust fQr 
the year 1965-88 and the Audit Re-
port thereon under sub-section (i) ot 
aection l 03 of the Major Port Tr_.. 
Act. 1983. {Plac~d m tlie Llbr4f'11. See 
No. LT-865/67]. 

IUOj bn. 
RE: SITUATION IN NAXALBARI 
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Sb.rl BaJ Baj Madbok (South 

Delhi): In this connection, I would 
Uke to draw your attention to UU.. 
So many matters coone up. We have 
all respect for your ofBce, but we feel 
that perhaps either the Secretariat or 
yourself do not apply the mind. 
About Nwcelbari, I had given a call-
attention mot.ion (lnt~rruptiona) . No 
disrespect ii meant tor anybod~ I 
am just ·brin1ing it to hi.a notice. A 
call-attention motion was given by 
me on Thursday ; I had sent a letter 
aayinl that it was a very important 
matter, but nothklg was done. We 
expected information to come from the 
Government. Instead of Government 
giving the information, you have 11-
lowed a discussion. We do oot want a 
discussion now. What was needed WM 
that the Government should clve tb9 
information in its possession and then 
we might have a dlscuasioo. 

Mr. Speaker: The hon. Member J9 
nprMSing bis opinion. He iS not ex-
pressing the opinion of the whole 
House. We shall have to leave it al 
that. This is his own pvtonal n.w 
and I am not Interested In that. 

Mr. Challa. 


